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SHRI NABIN CHANRA BURAGO-
HAIN (Assam) : Sir, this Assam Oil Com-
pany at Digboi has considerable number
of shares in Burmah-Shell and Burmah-
Shell too has shares in Assam Oil Com-
pany. Now the Assam Oil Company in
Digboi has been indulging in many shady
deeds, like disposal of imported pipes in
black market, sale of huge quantities of
cement in violation of Essential Commo-
dities Act, sale of many other valuable
assets of the company at a nominal price
and performance of many other such
deeds on the eve of the nationalisation of
the company. I would like to ask the
hon. Minister whether any negotiations
have been made for nationalisation of this

company, Assam Oil Company at Digboi. ;

If so, what steps have been taken to make
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about all these shady deeds of the com-
pany on the eve of nationalisation.

SHRI K. D. MALAVIYA : Sir, may 1
draw your attention to the main question ?
Points raised by Shri Buragohain are not
at all relevant.

MR. CHAIRMAN : The next item.

SHR1 BHUPESH GUPTA : Before the
next item, Sir, now we are having an
assurance that it will be quickly nationa-
lised.

WRITTEN ANSWERS TO QUESTIONS

Remarks by the Law Minister of
Maharashira regarding Judges of the

High Court
269, SHRIMATI SUMITRA G. KUL-
KARNI :
SHRIMATI SUSHILA SHAH-

KAR ADIVAREKAR :
SHRI VITHAL GADGIL :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the High Court of Bombay
has protested to the Central Government
about certain remarks alleged to have
been madc by the Law Minister of Maha-
rashtra regarding Judges of the Bombay
High Court; and

(b) if so, what are the details thereof
and the reaction of Government thereon ?

THE MINISTER OF LAW, JUSTICE

| AND COMPANY AFFAIRS (SHRI H. R.

GOKHALE) : (a) and (b) The vemarks
of the Minister relating to disposal of cases
and quality of Judges were taken excep-
tion to by the High Court and brought
to the notice of Government of India. The
Minister had discussed this matter with

an assessment of the assets of the com- Chief Minister of Maharashtra with a

pany ? 1 would also like to ask the hon.

view to ensure avoiding such controversies

Minister whether he will make an enquiry | in future.



